Title: Request the Government not to introduce the Uttar Pradesh Reorganisation Bill to provide a separate State of Uttrakhand as it
is not listed in the list of Business.
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SHRI VARKALA RADHAKRISHNAN (CHIRAYINKIL): Mr. Chairman, Sir, as per the List of Business, there is no Bill
to be introduced. There is no provision for bringing any Bill for introduction today. In the List of Business, no
mention is made about the introduction of any Bill. ...(Interruptions)
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SHRI VARKALA RADHAKRISHNAN : Sir, the only confusion that is created is about a letter written by Shri L.K.
Advani to the President for the Presidential sanction of the Bill. That is the confusion. ...(Interruptions)
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SHRI VARKALA RADHAKRISHNAN : There is only a communication from the President to Shri L.K. Advani
regarding this Bill. That is also not circulated.
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SHRI S. JAIPAL REDDY (MIRYALGUDA): | suggest, Mr. Chairman, that you direct the Government to clarify as to
whether it has any intention to bring forward a Supplementary Agenda because as of now we are not in possession
of any such notice. | think when Members have raised it at this level, | think the Government should come forward
with the clarification.
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